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Saading Labour Oommiitee Meeling

3381, Shri Tridid Kumar Chaudhnsi:
Shri 8. C, Samanis:
Shri Ram Kishan Gupta:
Shri R. K, Sinha:

Will the Minister of Labour and
Rebabilitation be pleased to state:

(a) whether the Standing Labour
Committee which met in New Delhi
on the 10th May, 1987 could not take
wp all the items on the agenda that
were circulated for the meeting; and

(b) the main decisions taken at the
Committee meeting?

The Ministey of Labour and Reba-
Militation (Shri Hathi): (a) Ves.

(b) A statement showing the Main
Conclusions!Recommendations of the
Meeting is laig on the Table of the
Houge. [Placed in Library, See No.
LT-828/673.
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Churulia Colliery

3838, ‘Shri Deven Sen: Will the
Minister of Labour and Rebabilitation
be pleased to state:

(a) whether it is a fact that the
employees of the Churulia Colliery of
New Churulia Coal Company, Rani-
ganj have not been paid their weekly
wages for 12 weeks, monthly wages for
7 months and quarteriy bonus for &
quarters;

(b) whether the profit-sharing bonus
for 1965 has also not been paid;

(¢) whether the Management has
left the colliery without any notice to
Government and to the workmen; and

(d) if so, the steps Government
propose to take in the matter?

The Minister of Labour ang Reha-
bilitation (Shri Hathl): (a) Payments
are now outstanding in respect of
weekly wages for 8 weeks, monthly
wageg for 5 months and quarterly
bonus for 2 quarters.

(b) It was due on June 1, 1967 but
has not yet been paid.

(c) Yes.

(d) Legal action for non-payment
of monthly wages is being taken.
Similar action regarding non-payment
of weekly wages and bonus is being
considered,

Efforts are also being made by the
Centra] Industrial Relations Machinery
to get the Colllery réstaried. Should
these efforts prove unsuccessful, the
provisiong for the Industrial Dis-
putes Act relating to payment of com-
pensation on closure will be enforced.

Quarters for Postmen of Uttar
Pradesh

8334, Shrl Vishwa Nath Pandey:
Will the Minister of Communications

be pleased to state:

(a) the number of postmen who are
in service in different Post Offices of





